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CEi\ITRAL AO!'lINh TRATIVl TRIBUNAL

ALLAHABAQBENCH, ALLAHA8AJ.

Allahabad this the day 23rd February 1~95.

CIVIL COIHEI']PT APPLJCHTIOi\J NO. 140 Of 1994.

IN

ORIGINAL API-lLICATIUN NO.1 OF 1~94.

Shiv Om JaJhari, ~/o Sri R.S. Jauharip

Rio P/47, Chunni Ganj, Dl.s tr Ic t+Kanpu r ,

By Advocate Sri D.P. Gupta ..... Applicant •

Ve reus

1. Ciring Targey Commissioner I Secretary,

Public Works Department,

GOv8rnment of Arunachal Pradesh, Ita Nagur,

ArJnachal Pradesh.

2. Latpat Changmi,

~~perintendent Engineer, Roopa Circle,

Public Works Oeoartment, Roopa District West Kamong,

Arunachal Pradesh-79001.

By Advocate Sri Namvar jingh. • ••• ReSpondents.

COHAi"i: Hon t bLe nr , S. Das Gupta, f'lElllElER(A)

Hon'ble (·lr. T.L. Vena, !'1Ei'18ER(J)

ORUER (0 RAJJ.

By Hon'ble nr , e • Qas Gupta, ii(!~BER (A).

1. Sri D.P. Gupta counsel for th8 applicant.

Sri j\amvar Singh counsel for the resrondents.

2. This Contemot Application was filed

tor alleged non-compliance with the direction

contained in ;;he judgment. and order dated 10.1.1~94

by which the Original App.l Ic at Lon no. 1 of 1994

was disposea of. The operative PQction of the
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order re ads as follows:-

"In the facts and circumstances of the case,
we are of the view that the respondents may
consider the request of the arplicant and in
caSe the paymenc claimed by the a~rlicant
are due to be fJaid to him, the same may be
paid wi thin a pe riod of 3 months from the
date of communication of this order. ilin case,
the respondents are of the view that the
said -aymen& are not due to him, the same
may be-paid within a period of 3 months
from the dace of communication of this order.
In c ase , the respondents a r-s of the view that
the said ~ayment are not due to himp the same
may also be communicated to the aop.l Lc an t a,.
a reasoned and speaking order within the
period already specified.

rh~ arrlication is oisposed ot at
stage with the above direc t.I ons ,
be no order as to the costs."

the admission
There will

It has been staeed in the Contempt

A~rlication that oespitb communicRtion of the Tribunal's '",

order, reSpondents have not complied with the same.

The re sponoe nt s haVE filed C.A, in which it has been

/.\)-.....1

sta~ed that the order of the TribJnal fully com~lied
I\.

with by issuance of the order oated 29.9.1994 (Annexure

C .A-B), in which the re e so ns for o Lsa.l Lour Lno the claim

of the a~plicant, have been cl~arly stated.

4.
this

WE:; have gone tilI'Ough/communic3tion

""-.
I;l;t= at;';ssr dated 29.9.1994. In thi::> 1e t te r, the

h4.'V-\
reasons tor rejecting. the ar:-r:.i.ican':.'s claim ~ be~,v,

'"

s t.a t ed very specifically and, t he re t or e , the direction

of this Tribunal in the order dated 10.1 .'6@10'4 s j.ads

fully compliea with. This order of the respondents
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1-. ~

may not be to,...liking of the applicant but. they de

•
not. constliGte

I.

~
any delfberace,.. wi! ful ~ viol at Lon

of the Tribunal's order.

5. The Contempt Application is, therefore,

nLsmis aad , Notices h(ue .~eliiin issued to the alleged•...

contemners,are discharged.

~.,~
iVjEf<IB £ R (J)

ALLAH~BAU: DATEu: 23/2/ 1995
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